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The Chairperson extended a warm welcome to all the Members present. He placed
on record the valuable contributions made to the deliberations of the Authority by Smt.
T L Alamelu, former Whole-time Member retired on 6" May, 2022 and Shri Amit
Agrawal, former Part-time Member with the Authority till 3" July, 2022. He welcomed
Shri Suchindra Misra, Additional Secretary, Department of Financial Services, Ministry
of Finance, attending the meeting for the first time after his appointment as Part-time
Member of the Authority by the Government of India, vide notification dated 4" July,
2022. After ascertaining that the requisite quorum was present, Chairperson started
the meeting.

The Chairperson briefed Members on recent regulatory initiatives including extension
of Use & File procedure to all health insurance, almost all general insurance and most
of the life insurance products, relaxation of solvency norms applicable to the Pradhan
Mantri Jeevan Jyoti Bima Yojana and Crop Insurance Schemes. In realizing vision of
‘Insurance for all’ by the year 2047, Chairperson stressed the need to facilitate entry
of new insurers into the market to enhance choice available to policyholders, while
encouraging innovation and adoption of technology. Steps taken in rationalizing
regulatory returns and other initiatives in enhancing ‘Ease of Doing Business’ were
elaborated. Chairperson emphasized need to devise area specific strategies with
active involvement of state government machinery to better reach the unserved and
underserved segments of population.

Thereatfter, the following agenda items were taken up.

4. Statement of Foreign Tours Undertaken by Members from 16" March, 2022 to
30™" June, 2022

The statement was noted by the Authority.
7. Promotion of Assistants — 2022

7.1 It was submitted that a circular agenda note along with on ‘Promotion of Assistants
- 2022’ was circulated seeking approval of the resolution made therein. All Members
of the Authority had consented to the said circular resolution.

7.2 The circular resolution dated 10.5.2022 is adopted, i.e., “Resolved that the
proposals placed at para no. 12(a) and 12(b) in the Circular Agenda Note Ref: 7/2022,
dated 9th May, 2022 on ‘Promotion of Assistants-2022’, is approved by circulation”.

7.3 The Authority noted the circular agenda item and the resolution adopted thereon.

8. Merging and Re-naming of Departments

8.1 It was submitted that a circular agenda note on “Merging and Re-naming of
Departments” was circulated seeking approval of the proposal made therein. All

26 JATs, 2022 P AT UTAHRUT BT 1196 d6H BT BRI
Minutes of the 119" meeting of the Authority held on 26" July, 2022



Members of the Authority had consented to the said circular resolution.

8.2 The circular resolution dated 8.6.2022 is adopted, i.e., “Resolved that the
proposals placed at para no. 4 (a), (b), (c), (d) and (e) in the circular agenda note ref:
8/2022, dated 8th June, 2022 on ‘Merging and Re-naming of Departments’, is
approved by circulation”.

8.3 The Authority noted the circular agenda item and the resolution adopted thereon.
13. Amendments to Investments - Master Circular

13.1 An agenda item was submitted on the proposed amendments to the Master
Circular on investments regarding (1) Long Term Bonds by Banks - Financing of
Infrastructure and affordable Housing; (2) Dividend Criteria as per erstwhile Insurance
Act provisions may be restored; (3) Investment in Mutual Funds; (4) Separate Limit for
Debt and Units of InvIT/REIT; (5) Suggestion offered for AT1 bonds; (6) Dividend
criteria for classification of Equity Exchange Traded Funds; and (7) Request of
insurers to increase exposure limit of BFSI sector.

13.2 Detailed discussions were held on the agenda item with Members stressing on
the need to ensure necessary diversification, avoidance of concentration in a particular
class of investments, facilitating infrastructure related investments and regular
monitoring of the investments of insurers. It was also emphasised that enhancing
choice available to insurers in the area of investments would encourage insurers to
adopt more active investment strategies to improve returns offered to
policyholders.

13.3 The Authority, after due deliberations, granted approval (i) for the proposals made
in agenda item, and (ii) ex post facto approval for the circular dated 29th April, 2022.

15. Staff Strength Projection — 5 years

15.1 An agenda item was submitted on the staff strength projections up to 2026 with
total strength projected at 402. The projected staff strength is proposed to be achieved
in a phased and gradual manner with entry-level direct recruitments happening only in
Assistant Manager grade and run-off of Senior Assistant / Assistant grade, and regular
promotions. Need for introduction of IT and Research streams in the Assistant
Manager grade and allocation of 10% each for Actuarial, Finance, Law, IT, Research
streams with balance 50% allocation to Generalist stream was discussed. Changes
proposed in the exam pattern with introduction of stream specific paper in Phase-ll
(Descriptive) were submitted.

15.2 The Authority, after due deliberations, approved the staff strength projections,
recruitment of Assistant Managers and promotions approach as proposed in the
agenda item.
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17. Deputation of Shri N.M. Behera, GM, at Office of Insurance Ombudsman,
Bhubaneswar

17.1 Shri N.M. Behera, General Manager, was deputed to Office of Insurance
Ombudsman, Bhubaneswar for a period of three years and was due for repatriation
on 19" May, 2022. Office of Insurance Ombudsman, Bhubaneswar, had requested to
extend the deputation of Shri N.M. Behera for a period of four months, which was
agreed to.

17.2 The Authority ratified the agenda item.

18. Status Note on appointments through Direct Recruitment in the Financial
Year 2021-22

18.1 In terms of Regulation 5(1) of the IRDAI Staff (Officers and Other Employees)
Regulations, 2016, it was submitted that no new appointment was made in any Grade
during the Financial Year 2021-22 through direct recruitment.

18.2 The Authority noted the agenda item.
25. Formation of Marine Cargo Excluded Territories Pool (MCET Pool) in India

25.1 GIC Re excluded the territories viz. The Republic of Belarus, Ukraine and/or the
Russian Federation from reinsurance support for the marine cargo shipments with
effect from 2" June, 2022 due to the on-going sanctions in view of Russia-Ukraine
war. It was submitted that MCET Pool was formed, with GIC Re as the Pool Manager,
to extend reinsurance coverage to fertilizer shipments from the excluded territories.

25.2 The Authority noted the agenda item.

26. In-Principle Approval for Drafting and Publishing the Draft Regulations for
Stakeholder Consultation

26.1 (A) On passing of the Insurance Laws (Amendment) Bill, 2022: It was submitted
that Department of Financial Services (DFS) is in the process of preparing the
Insurance Laws (Amendment) Bill, 2022 for amendment of Insurance Act, 1938 and
IRDA Act, 1999. The Authority has sent proposals to DFS, Government of India in the
matter. As per the recommendations of the Committee on Subordinate Legislation of
Parliament, rules/regulations should be framed under an Act as soon as possible after
the commencement of the Act and in no case this period should exceed 6 months.

(B) Review of existing Regulations: Various committees / working groups constituted
by Life Insurance Council and General Insurance Council have recommended
amendment to existing regulations. Also, there is a need to review all the existing
regulations to cater the need of the insurance industry based on the present economic
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requirement, which would augment the growth of the sector, increase penetration and
ease of doing business.

26.2 The Authority, after due deliberations, granted in-principle approval for drafting
and publishing for stakeholder comments the draft regulations, as proposed in the
agenda item.

27. Revised Mechanism for Framing, Consultation and Issue of Regulations

27.1 An agenda was submitted on extant procedure dated 27" September, 2016
whereby Concept Note on mechanism for framing, consultation and issuing of
Regulations was adopted which requires revisions in order to rationalize the regulation
making process. The proposed revision reduces the timelines for regulation making.

27.2 The Authority, after due deliberations, approved the agenda item.

30. Master Guidelines on Anti Money Laundering/ Counter Financing of
Terrorism (AML/CFT)

30.1 An agenda item was submitted on consolidating and updating guidelines on AML
| CFT matters applicable to life, general and health insurers. The proposed guidelines
extend Know Your Customer (KYC) requirements to general and health insurance
business at the time of issuance of policy. It was submitted that based on any future
amendments to the applicable laws, rules etc.; emerging business environment, the
guidelines may be updated with approval of the Chairperson.

30.2 The Authority, after due deliberations, approved the agenda item.
33. Young Professional Program (YPP)

33.1 An agenda item was submitted on revision of Young Professional Program (YPP)
policy to attract young qualified and motivated individuals in seven specific domains
specified, viz. Finance & Investment, Actuarial, Law, Technology, Research, Rural
Management, and Communication with a monthly stipend of Rs. 75,000/-. The period
of engagement is for 1 year which extendable twice up to 3 years.

33.2 The Authority ratified the agenda item.
35. Reconstitution of Insurance Advisory Committee (IAC)

35.1 An agenda item was submitted on inclusion of two new members in the IAC with
effect from 4" May, 2022 with the approval of the Chairperson.

35.2 The Authority ratified the agenda item.
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36. Guidelines on Equity Derivatives and issue of amended/updated
Investments - Master Circular - Reg.

1. An agenda item was submitted on taking up evaluation on allowing insurers to
have exposure to equity derivatives for the sole purpose of hedging and on the
need to review master circular on investments.

2. The Authority noted the agenda item.

Tt Tt & Ufd STUR-UERM & WY 966 JAT g3 |

The meeting ended with a vote of thanks to all Members.

3regef
CHAIRPERSON
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